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Regional Office, U.P. Pollution Control Board, Ghaziabad
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The Registrar,
The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.co

Sub: Compliance report in order passed on 17.05.2019 by Hon’ble National Green
Tribunal in O.A. No 412/2018 Shri Om Tyagi Versus Ministry of Environment &

Forest & Ors.

Sir.
With reference to the above subject mentioned above, this is to inform you that

in compliance of order issued on 17.05.2019 by Hon’ble National Green Tribunal, New
Delhi, in O.A. No 412/2018 Shri Om Tyagi Versus Ministry of Environment & Forest

& Ors, the compliance report is submitted for your kind perusal and necessary action

please.

Yours Sincerely,

Yol

(Utsav Sharma)
Regional Officer

Copy to :
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for

2.
perusal and necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

4. Chief Environmental Officer (Circle — 1), U.P. Pollution Control Board, Lucknow

for information

/ .
Regional Officer
&1 Prferd : ATFOTHTHO—2, HTER—16, TGERT, MROTATAE—201012 BIF—0120—4160108




Compliance report in order passed by Hon’ble National Green Tribunal in O.A. No 412/2018
Shri Om Tyagi Versus Minist of Environment & Forest & Ors.
Hon’ble National Green Tribunal in O.A. No 412/2018 Shri Om Tyagi Versus Ministry

of Environment & Forest & Ors has passed the following order on 17.05.2019:-

6. The Committee constituted by this Tribunal may assess the compensation for the

damage to the environment and furnish a further report before the next date by e-mail at

ngt.filing@gmail.com.
7. The UPPCB may take further preventive and remedial action for enforcement of the

provisions of Water Act and Air Act and 3 furnish a further report before the next date by e-

”

mail at ngt.filing@gmail.com........................

In reference to the above, the members of the committee constituted by Hon’ble
Tribunal vide order dated 24.01.2019, held a meeting on 14.08.2019. During meeting, the
damage to the environment caused by M/s B.S Farm House, Khasra No 75, Village Bonjha,

Ghaziabad, M/s V.J. Nursery House, Khasra no 468, 469, 471 Village Ghukna, Ghaziabad and

M/s Prem Farm House, Khasra No. 322, Village Ghukna, Ghaziabad was assessed.

On basis of the recommendation of the Committee, UPPCB has imposed

environmental compensation on afore mentioned farm houses (Annexure 1), details of same

are as below:
S. Unit/Farm House Name and Address Environmental Compensatio |
No. | Recommended.
| (InRs.)
Rs 7,50,000/-

|
J
[ 1 ( M/s B.S Farm House, Khasra No 75, Village Bonjha,

Ghaziabad
2 Rs 5,00,000/-
/ Village Ghukna, Ghaziabad.
Rs 5,00,000/-

|
T\
|
i

Ghukna, Ghaziabad.

M/s V.J. Nursery House, Khasra No 468, 469, 471,
/ 3 /M/s Prem House House, Khasra No 322, Village

Report of Committee is annexed as Annexure II.

The tube wells used for abstracting ground water have been sealed and the farm

houses are not in operation.

o A



UPPCB has also issued Show Cause Notices under Section 33(a) of Water (Prevention

and Control of Pollution) Act 1974 against the defaulting farm houses, details of same are part

of Annexure |.
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ANNEXCRE-2Z

a‘u
El'“"%ﬂental Compensation Assessment report in_compliance to order passed by
Hon’ble National Green Tribunal in O.A. No 412/2018 Shri Om Tyagi Versus Ministry of

Environment & Forest &Ors.
Hon’ble National Green Tribunal in O.A. No 412/2018 Shri Om Tyagi Versus Ministry

of Environment & Forest &0rshas passed the following order on 17.05.2019:-

“ . 6. The Committee constituted by this Tribunal may assess the compensation for
the damage to the environment and furnish a further report before the next date by e-mail

at ngt.filing@gmail.com.

7. The UPPCB may take further preventive and remedial action for enforcement of the

provisions of Water Act and Air Act and 3 furnish a further report before the next date by e-

mail at ngt.filing@gmail.com.........................

In reference to the above, the members of the committee constituted by Hon'ble
Tribunal vide order dated 24.01.2019, held a meeting on 14.08.2019. During meeting, the
damage to the environment caused by M/s B.S Farm House, Khasra No 75, Village Bonjha,
Ghaziabad, M/s V.J. Nursery House, Khasra no 468, 469, 471 Village Ghukna, Ghaziabad and
M/s Prem Farm House, Khasra No. 322, Village Ghukna, Ghaziabad was assessed.
Environmental Compensation Assessment report as per the guidelines issued by CPCB vide

letter dated 08.02.2019 for calculation of Environmental Compensation is as below :-

As per the guidelines, the environmental compensation can be calculated as below :-

EC=PIXNXRxSxLF

All the three farm houses in question generate domestic sewage, have installed DG sets but

do not generate any hazardous waste.

As per guidelines, any industrial sector having air pollution (A) and Water Pollution
(W) both but no hazardous waste generation (H), the joint score of air and water pollution

will be normalized to 100, as per the following formula :-

Normalized Score = {100x(W+A)}/80

All the three farmhouses generate sewage approximately less than 10 KLD. Hence, W = 12

All three farmhouses have D G sets as source of air pollution. Hence, A = 10



ThUS, Normalized score for each of the three farm houses = {100x (12+10)}/80 = 27.5

R= R is a factor in Rupees for penalty — As per guideline, R factor can be taken as average.

Hence, R=250 for each of the three farm houses

S= Factor for scale of operation — As the unit falls under small category, henceS= 0.5 for

each of the three farm houses.

Location Factor — all the three farm houses are within 10 KM of the area of Ghaziabad

LF=
1.25 for

Development Authority, the population is between 10 lacs to 50 lacs, hence LF=

each of the three farm houses

Calculating environmental compensation for one day;

EC=PIXNXRxSXLF = 27.5x1x250x0.5x 1.25 = 4296.875

As per CPCB guidelines for assessment of Environmental Compensation, in any case

minimum penalty has to be Rs.5000/- per day. Thus, environmental compensation of Rs.

5000/- is proposed for each day of violation in this case as environmental compensation as
per calculation is less than Rs. 5,000/-.

Calculation of N - No. of days of violation took place.

All the three farm houses have not obtained consent to establish or consent to operate
from UPPCB. During previous inspection of the joint committee, information from local

people residing in the area was obtained regarding operation of farm houses. Information
and environmental compensation proposed on basis of same is as below:

i) As per local input, M/s B.S Farm House, Khasra No 75, Village Bonjha,

Ghaziabad has been operational for around 5 years and around25-30 functions

are held in the farm house in an year.
number of days of violation may be taken as 30 per year and on

Accordingly,
for five years may be taken as (30 x 5) which comes to

basis of same, value of ‘N’
be 150 for purpose of calculation of Environmental Compensation.

Thus, EC = 5000x 150 = Rs 7,50,000/- (Rupees Seven Lakhs and Fifty Thousand Only)



i) As per local input, M/s V.J. Nursery House, Khasra No 468, 469, 471, Village
Ghukna, Ghaziabad has been operational for around 3 years and approximately
15-20 functions are held in the farm house in a year.
Accordingly, number of days of violation may be taken as 20 per year and on
basis of same, value of ‘N’ for five years may be taken as 20 x 5 which comes to

be 100 for purpose of calculation of Environmental Compensation.
Thus, EC =5000x 100 = Rs 5,00,000/- (Rupees Five Lakhs Only)

iiii) As per local input, M/s Prem House House, Khasra No 322, village Ghukna,
Ghaziabad has been operational for around 3 years and approximately 15-20
functions are held in the farm house in an year.

Accordingly, number of days of violation may be taken as 20 per year and on
basis of same, value of ‘N’ for five years may be taken as 20 x 5 which comes to

be 100 for purpose of calculation of Environmental Compensation.
Thus, EC=5000x 100 = Rs 5,00,000/- (Rupees Five Lakhs Only)

On basis of above, environmental compensation may be imposed as per table below:

—

Sl ‘[ Unit/Farm House Name and Address Environmental Compensation
No. | Recommended.
L (In Rs.)
' 1 | M/sB.S Farm House, Khasra No 75, Village Bonjha, Rs 7,50,000/-
L Ghaziabad W
2 | M/s V.J. Nursery House, Khasra No 468, 469, 471, Rs 5,00,000/-
Village Ghukna, Ghaziabad. W
3 | M/s Prem House House, Khasra No 322, Village Rs 5,00,000/-
Ghukna, Ghaziabad. \
Lﬂ'l \//’7‘/ Agors Mty
(Aﬁ(zit Singh) (Utsav Sharma) (Rajesh Debroy)
A.E.E. Regional Officer Additional Director

UPPCB, Ghaziabad UPPCB, Ghaziabad CPCB, New Delhi
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